IN THE CENTRAL ADMINISTRATIVE TRIBUN AL
CUITACK BENC HsCUI'T ACK.

ORIGINAL APPLICATION NO, 54 OF 1995,

CUITACK, this the 19th day of NOVEMBER, 1998,

BIKRAM KISHORE NAYAK, e APPLIC ANT.
- VERSUS -

UNION OF INDIA & OTHERS, ceoee RESPONDENTS.

( FOR INSTRUCTIONS )

1. Wwhether it be referred to the reporters or not?2 \ﬂ@

2, Whether it be circulated to all the Benches of the

Central Administrative Tribunal or not? O .
( Go NARASI MHAM) (SOMNATH 1
Mg MBE R(J UDICI AL) vice-cHAL M- €
/




CENTRA, ADMINISTRATIVE TRIBUNAL
CUI'TACK BENCH; CUTTACK,

ORIGINAL APPLICATION NO, 54 OF 1995,
CUITACK this the 19%h day of November, 1998,
C OR A Mg-
THE HONOURA3SLE MR, SOMVATH SOM, VICE -CHAIRMAN

AND
THE HONOURASLE MR. G,NARASIHAM, MEMBER(JUDICIAL).

Bikram Kishore Nayak,
S/0, Brajabandhu Nayak,
At/po, Ghasiput,Dist,cuttack, APPLIC ZNT.

By legal Practitioners M/s,G, A, R,DOra, V,Narasiggh, Advoc ate s,
-Ve rsus, -
nion of India thirough the
Director General of Posts Of fice,
New Delhi,
e Sr, Supe riatendent of post Offices,
Cuttack City Divisi n,Cuttack,

By legal practitioner; Mr,U, B, MOHAPATRA, Additimal Standing
Counsel (Central),

ORDER_

MR, SOMNATH SOM, VICE-CHAIRMAN 3~

In this application,under sectionl 9 of the
Xministrative Tripunals act,1985,the applicant has
prays for a direction to the Departmental Authorities
for issuing a fresh notification for initiating fresh
selection process for the post of EDBPM, Ghasiput and to
cmsider and select the applicant to that post with

consequential benefits from 29,12,1994,



Jteo.

eRs

p Facts of the case, according to the petitioner
apethat , he has all necessary qualifications for being
appointed to the Post of E.D.B.P.M He has passed

mat riculation in first Division securing ' 427 tarks.
Initially, there were 36 candidates in the field ang
ultimately, it was reduced to eight, Amongst these eight
candidates, who filed detailed application with nece ssary
éocumentation ; . applicant has got
highest percentage of marks but inspite of that, the
Departmenta Authorities have gone in fresh notification and

that iswhy, he has come up with the afdrésaid prayer,

3. Respondents, in their counter, have submicted
that in pursuance of the secand notification . four
candidates including the applicant submitted the ir
applicant but the pracess of selection was stayed by
the Tribunal in order dated 23,1,1995,It is submitted
by the learned counsel for the Respondenmtsthat on
verification it was found that nme of the candidate s,
incluwding the applicant ,eligible because of defects in
documentation amd that is why fresh selection process
was initiated which had been stayed by this Tribunal in
order dated 23,1,1995, It is further submitted by the
Learned Additicnal Stdmding Counsel that in the eecond
selection, the persm who got highest pe rcentage of
mark could not be considered because he has not filed

the income certificate, It is supmitted by the learned
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additimal Standing Counsel that the present
applicant has fumished all the necessary dccurents
and he has secured secnd position in marks but as the
Tribunal had stayed the selection, appointment order
could not be issued, In consideratiocn of this,we
dispose of the 0,A by vacating the stay order dated
23,1,95 and by issuing a direction to the Departmental
Authorities tocomplete the pracess of selection
within a periad of thirty days from the date of receipt
of a copy of this order, We make it clear that in case
the applicant is dis-gsatisfied with the final result

of the selection, he is free to approach the Tribunal,

4, With the above observations, the Original

Application is disposed of, No costs.
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